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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

(PUNE BENCH) 

Original Application No.58/2020 (WZ) 

Manoj Arjun Golhar & Anr. ... Applicant(s) 

v/s 

District Collector and District Magistrate &Ors ....Respondent(s 

Report in compliance of Order dated 25/09/2020 passed by this 
Hon’ble National Green Tribunal. 

The Hon’ble National Green Tribunal by order dated 

25/09/2020, directed to constitute a Committee consisting (i) The 

Collector / District Magistrate, Nagpur (ii) National Highway 

Authority of India (NHAI) and (iii) Maharashtra State Pollution 

Control Board (MSPCB)and to submit a factual and action taken 

report with regards to allegations made in the present application 

within 4 weeks. It is further directed MPCB to file joint report. 

The Hon'ble National Green Tribunal has directed applicant to 

take required step for service to the respondent and send the 

required documents by email. Collector Office, Nagpur had 

communicated to applicant vide letter dated 07.10.2020 regarding 

submission of documents to the Committee. Copy of letter
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dtd.07.10.2020 is annexed herewith as Annexure-l. Accordingly, 

applicant has submitted documents to the committee on 

dtd.21.10.2020. 

The Committee consisting of District Collector, NHAI and 

MSPCB has been formed by Hon’ble District Collector, Nagpur 

vide its letter dtd.01.10.2020. Committee formation letter 

dtd.01.10.2020 is annexed herewith as Annexure-ll. 

The joint report of the Committee is as follows; 

1) A Layout plan for 203 plots at Village Chirvha, Tah.Mouda, 

Dist.Nagpur for the rehabilitation of Villagers of Tekepar, 

Tahsil Kuhi was sanctioned on dtd. 21.02.2014 by State 

Town Planning Department. The said layout is located on 

Nagpur-Bhandara National Highway having total area 19.90 

Hector. At the relevant time the said layout did not require 

Nagpur Metro Region Development Authority (NMRDA) 

sanction, as this village Chirvna was under Regional 

Development Plan. 

2) In this sanctioned layout plan, 75 meters from the center of 

Highway reserved for Green Belt and layout was sanctioned 
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3) 

showing green belt of 33 meters. Copy of layout map is 

annexed herewith as Annexure-lll. 

The village Chirvha was incorporated in Nagpur Metro 

Region Development Authority (NMRDA) on 05.01.2018, 

hence revised layout was prepared by Town Planning 

Department on 19.09.2018 on direction of the then 

Collector. The Nagpur Metro Region Development Authority 

(NMRDA) as a= planning authority as per MRIP 

(Maharashtra Regional Town Planning) Act, 1966 has 

jurisdiction over Village Chirvha, Tah.Mouda, Dist.Nagpur. 

NMRDA has its own Development Control Rules (DCR). As 

per the DCR of NMRDA, there is a provision of no 

development zone up to 60-meter width of National 

Highway but not beyond that. There is no provision of green 

belt in this DCR. The Deputy Director, Town Planning, 

NMRDA, has given concurrence to the revised layout on 

20.10.2018 and additional 20 plots were incorporated.14 

plots were allotted to Project Affected Residents of Village 

Sonarwahi, Tah-Kuhi, Dist.Nagpur. Out of these 14 plots, 

one plot is in the front row and remaining thirteen plots are
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4) 

in the remaining revised layout. The copy of revised layout 

is annexed herewith as Annexure-IlV. The copy of letter 

dated 20.10.2018 issued by the Dy. Director, Nagpur Metro 

Region Development Authority (NMRDA) is annexed 

herewith as Annexure-V. Thus the villagers of Tekepar and 

Sonarwahi are now resettled in same revised layout at 

village- Chirvna Tah- Mouda Distt- Nagpur. 

The Sonarwahi villagers in Tah- Kuhi were initially allotted 

plots at Mouza Bothali, Tahsil Kuhi. But the Sonarwahi 

villagers demanded the resettlement at Village Marodi, 

Tahsil Mouda where villagers of village Kharada in Tahsil 

Kuhi were resettled .But villagers of Kharada resettled at 

Marodi opposed resettlement of | Sonarwahi villagers. 

Therefore their resettlement was proposed at Mouda, Tah- 

Mouda where villagers of Chichaghat of Tahsil Kuhi were 

resettled. But the villagers of Chichaghat resettled at Mouda 

opposed resettlement of Sonarwahi villagers in their layout 

at Mouda. Tekepar villagers had began the “Jal Satyagraha’” 

against allotment of plots to Sonarwahi villagers at Chirvha. 

Hence Sonarwahi villagers approached the Hon’ble High 

Court, Mumbai, Bench at Nagpur seeking direction to 
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5) 

protect their plot allotments for resettlement at village 

Chirvha, where Tekepar villagers also to be resettled. 

In view of the undertaking given by District 

Administration before the Hon'ble High Court that the 

Sonarwahi villagers will be resettled in village Chirvha in writ 

petition no.6692/2019 and in view of the same the Honble 

High Court has passed order on 14/1/2020 directing 

Collector, Nagpur to abide by the undertaking and disposed 

off the said Writ Petition. Copy of the order is annexed 

herewith at Annexure-VI. In view of rehabilitation policy, 

the Sonarwahi villagers started construction of building their 

houses on the allotted plots on rehabilitation site at Mouza 

Chirvha, Tah mouda, Dist.Nagpur. Total 14 families from 

Sonarwahi Village were shifted to this Rehabilitation site out 

of which 5 families built up their houses on allotted plots. 

NHAI is having Green Highways (Plantation, Transportation, 

Beautification & Maintenance) Policy, 2015, plantation has 

to be carried out as per the provision of IRC-SP-21-2009 

within the available Right Of Way (RoW) of Highway Land. 

Beyond the Highway Land (RoW) NHAI does not have any 

planning for Green Belt.
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6) Committee members had visited the site i.e. Village 

7) 

Chirvha, Tah.Mouda, Dist.Nagpur on 18.10.2020 and 

observed that, about five plot owners from Sonarwahi, who 

were allotted plots have started construction of their houses. 

The photographs of construction of their houses are 

annexed herewith as Annexure-VIl. These PAPs (Project 

Affected Persons) from Village Sonarwahi have been 

allotted plots as per Map, copy of which is annexed herewith 

at Annexure-Vill. 

The Development Agency i.e. Vidarbha _ Irrigation 

Development Corporation (VIDC), Nagpur has completed 

basic infrastructure facilities like construction — of 

Grampanchayat Office, Market Yard, Anganwadi Building, 

Water Supply Scheme, Provision of electricity etc. The plot 

allotment to the villagers of Tekepar at this revised layouts 

at village Chirva, Tahsil Mouda is under process. The 

allotment of plots to the villagers of Tekepar is deferred due 

to the Covid Pandemic. These allotments to the Tekepar 

villagers would be taken up in coming fortnight.
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8) The Maharashtra State Pollution Control Board (MSPCB) 

has no mandate in sanctioning of layout for rehabilitation, 

and this activity is not covered under the Consent Regime of 

the State Pollution Control Board. 

Hence report submitted. 

! \ iv i'r vl AS) plore 

(A.M. Kare) fort wat ee) (Ravindra Thakre) 

Regional Officer, Project Director, District Collector, 

MPCB, Nagpur. NHAI, Nagpur Nagpur
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1 WP6692-19

FARAD CONTINUATION SHEET No.
IN THE HIGH COURT OF JUDICATURE AT BOMBAY

NAGPUR BENCH AT NAGPUR

WRIT PETITION NO. 6692/2019 
(SHALIK SHRAWAN DAHAKE & OTHERS   VERSUS     STATE OF MAHARASHTRA & OTHERS)

 - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - -
Office Notes, Office Memoranda of Coram,                          Court's or Judge's orders
appearances, Court's orders of directions
and Registrar's orders
- - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - - 

Shri S.N. Nandeshwar, counsel for petitioners.
Shri S.Y. Deopujari, G.P. for R-1, 3 & 4.
Shri V.G. Palshikar, counsel for R-2.

CORAM  :  R.K. DESHPANDE  AND
A.S. CHANDURKAR,  JJ. 

DATE      : JANUARY    14  ,    2020  .

This  petition  can  be  disposed  of  by  recording  the

undertaking given by the respondent no.1 in paragraph 6 of the

reply which is reproduced below:-

“It is further submitted that, as per rehabilitation policy
the  District  Administration  has  undertaken  to  provide  all  civic
facilities  including  road,  light,  drinking  water,  schools,  play
grounds,  market  place  and  office  of  grampanchayat  at  the  said
place.  Almost 70% of work is already completed and rest of the
30%  of  work  will  be  completed  within  two  months.   It  is
respectfully  submitted  that  the  District  Administration  has  also
provided the building funds and other incidental  allowances to the
project affected persons of Sonarwahi as per rehabilitation policy so
that they can build their respective houses at the rehabilitation site
as per their choice.  The table showing the disbursement of the said
funds per family is filed herewith and marked as Annexure R-1-1
for kind perusal of this Hon’ble Court.  It is respectfully submitted
that,  the petitioners  nos.3,  7  & 13 have  already constructed the
plinth  of  their  houses  on  the  plots  allotted  to  them  at  Mouza
Chirva.  It is respectfully submitted that, the other allottees of the
plots may also commence the construction on the plots allotted to
them including remaining petitioners.”

:::   Uploaded on   - 15/01/2020 :::   Downloaded on   - 25/10/2020 14:47:39   :::
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2 WP6692-19

The  respondent  no.1  shall  abide  by  the  aforesaid

undertaking  and  the  petition  therefore  stands  disposed  of.   No

costs.

                                    (A.S. CHANDURKAR, J.) (R.K. DESHPANDE, J.)

APTE

:::   Uploaded on   - 15/01/2020 :::   Downloaded on   - 25/10/2020 14:47:39   :::
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